TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY
PART II, SECTION 3, SUB-SECTION (i) DATED &4\, M1 A (992

Government of India
Ministry of Finance
Department of Revenue
Central Board of Direct Taxes

o= | New Delhi, the 10May 1993,
) } : -
Soe” NOTIFICATION
INCOME-TAX
‘&.A,_"-i,‘,a/
S.0. (E). - In exercise of the powers conferred by section 295 of the

Income-tax Act, 1961 (43 of 1961), the Central Board of Direct Taxes
hereby makes the following rules further to amend the Income-tax Rules,
1962, namely:-

(1) These rules may be called the Income-tax
’ (f%?l_k_b__Amendment) Rules, 1993.

/k (2) They shall come into force on the Ist day of June, 1993.
2: - \ In the Income-tax Rules, 1962, in Appendix II, -
(a) for Form No.2, the following Form shall be substituted,

o namely:-
R 'FORM NO. 2




B o gt aaatd e :

T EEEREp——— s S
e "INCOME-TAX DEPARTMENT FORM NO.2 1TS-2 |

Date___————

- "\KFTURN OF INCOME [SEE RULE 12()(b)®)] Receipt No._—

T WO~ P o

:‘\.
® ‘ * |For sssessees (other thsn companies and those claiming excmption undet

. section 11) whose total income includes .

“Profits snd gains of business oOf proletsion'] : [I‘-Ej
1. ORlGlNAUREVISED/UIS l42(l)(i)ﬂ48/237 2. Assessmedl Year 19
3. If revised, Receipt No. and 4. PAN/
date of filing of original return GIR No.
"’}"‘l ] l_ J"" [E\ ‘.j] 19 I:D ward/Circle/
-eed - Range L ‘ : ) _J .

(in Block Letters) .

. H

Sw.*_', Name (Surname First)

(Surname First) (in Block Letters)

| {_ jﬂ:H.,’::i,,._
D 9. Resideatial Status*®

7. Date of Binhrr]_] l ]_] 1 ] 1 l 8. Stalus‘D

Omcc_,/\_c_lﬁdr_qss_(in,l}lock L’et‘lers) }—\ _

Falher'sll{usband's name

11. Residential Address (in Block Lgte_r_s)‘___

Telephone E[[:

12.- Pleasc indicate

Yes/No (c) Is this your first assessment? Yes/No

(a) Are you 8 citizen of India?
d to Wealth-tax? Yes/No

(b) Arc you 8 person of Indian Yes/No ()] Are you 3ssesse

1"\ origin?
CoT (c) Arc you an NRI in whose cas¢ Yes/No (g) Have you claimed any Double Taxation

sny part of income is lo be Relir??
taxed in sccordance with the (i) Under Agreement with Foreign Yes/No
Countries

provisions of Chapter XI1A7

(If yes, please file the details (ii) In respect of Country with which Yes/No

i in a scperate sheet) no Agreement exists:
Name of the country

Are the accounts gequired 10 be Yes/No
sudited under this Act OF any othert

faw?
If yes,please attach audit report .

: (d) Docs the HUF have al Jeast Yes/No (b}
onc member whose tolal income
is taxable for this Assessmeat
Year?
i In case of & firm, seceipt No.d%Adzle of furnishing Form No.
11/11A12 fof registration of continuance theseol
! (Strikc out whicheves is not applicable)
i |Appliczble upto assessment year 1992-93 only. For assessment
veu: 1091.94 attech 8 certified copy of the instrument of pa.nne;ship)

«pPjepes use one of the following codes fof indicating the status:
() Jrdividusl o1 () Regivered Firm/Hirm engaged tz protessios (4
{by tiindu Undivided Family (otbet than 01 (g Auociation of persens (ACT) 07
mentioned below) [{.}] Ausacistion of persocs (1nsa) os
! (¢) Hindu Undlvided Family which bas ot [+3) {h Body of individusis (8O0 v
N 1‘ Jeast one membet with to:st Income of [{}] Antificisl Juridical persoo 10
) the previous yeas exceeging R3.27000 . (1) Co-operauire Society T L

(Ke. 28000 for assessment yess 1953-94)

04 (1 Locs! sutbority 16

(¢) Unrepistered Flm (URF)
(e) Repistesed Firm/Htm (ofher thas the oot oS
engrged In pclcnlon)
esyqease use one of tbe foltowing codes 0

hesident
Non-resident
sesident but not ordinarily tesider!

tndicate the resideptisl sistus
el

01
o3




Name(s) and Address(es) of Employer(s)_
1.

2.

3.

s.

6.

7.

8.

-5
6.

7.

N

- Address(cs) of the Property(ies)

, T
PART-1COMPUTATION OF INCOME lNCLUDING INCOME OF OTHER PERSONS

&

"*INCLUDIBLE IN ASSESSEE'S TOTAL INCOME AND NET AGRICULTURAL INCOME

. A. SALARIES - Whether in the employment
- of Government Yes / No

Salary (including all allowances)

Less: Alowances exempt u/s 10
(a) '

Balance (1-3.)

7

Gé “of puquisile(s) and Jor profits in lieu of salary) KSee 3. 17):
Rs
/! Rs.
Rs.
Re
Total (3+4)

Less: Deductions claimed u/s 16

(2)
(b)
(c)
Tolal of deductions of 6 Rs.
I"ICOME CHARGEABLE UNDER THE HEAD "SALARIES" (8-7) Ree

. Scif-occupied  YES/NO 3. Anpuat lettable value/Annual rent received or receivable
) (whichever is higher)
g R.
Lcs::'&cu‘ons claimed u/s 23
() Rs.
(b} Rs,
(<) Rs.
Total of 4 ' ‘ : Re
Balance ' (3-5) s
Less: Deductions claimed uw/e 24
(5} Re
(hy Rs.
{g] Re
{0 Rs.
- Re.
{1 N K.
Q Re
1A g Re.
¢, T Re,
!
- Tota! of degesyons of 7 ba_
CANLUNIL LARG EABLE UNDER TIE HEAD "INCOME FROM HOUSE PROPERTY" Fx.

(6-FY [Whers  there e a loss from house property {other than
propenty specified in ¢, 23 {2)(a){1)] such loss shall not be
ixhicated apdinst siem 1.B. of Sub-Farl G in relation to the
assesemcnl year 1993.94) .

Note: RPiefse give scpa\:alc computalion in respect of each property. : /\ -




C. PROFITS AND GAINS

OF BUSINESS OR PROPESSION

Profit & Loss Account

1 Business or Profession (other than specuistion business): Net Profi/loss as pet
(In case the asscisce hias more than one business/profession of has any dccmed income o¢ income
fiom & dircuontinued business/profession, computation for each such business/profession should de
given in separate sheets and attached to the return) SRS
2. Adjustments (Indicate additions and deductions of amounts which have not been adjusted in the Profit and
Loss Account In accordance with as. 28 to 44C)
Add Deduct
->—f - Rs. Rs.
Rs. Rs. i
Q\ 2 Rs L2 " Rs_ .
\'"—ﬂ?_: — Rs. . Rs
Ra Rs.
3. Total of Adjustments Rs. Rs
wTeg e
4. Balince afier Adjustments in 15)3 above. Net ProfiVLoss . Rs. .
s. Shate in Profi/Loss of Registesed Firm(s) L
6. Adjustments: (Indlc'-lc those sdditions and deductions which the assessee {s liableJentied to in tetation

to share in profitioss of Reglster

such firm)
Add

ed Firm shown in ltem 5

above and pot alseady adjusted in the case of

¥ FREE

3 ?E’Ei“g

Tots! of Adjustments

x

3 alance after Adjustments in g@]nbove Net ProfivLoss Rs
e
o hare In Profit or Loss of URF/AOP/BOI Rs. Rs.
RS i R Rs ;T ——
10. ' Adjusiments: (Indicate those additions and deductions which the asscasee is liableJentiied to in relation
\o share of profiioss of URE/ACOP/BOI shown in itemn 9 above and not alicady adjusted in the case of
URF/AOPIBOI)
Add Deduct
f Rs Rs
A Re. Re !
Rs. Rs.
11, Total of Adjusiments Rs. Rs.
P
12. Balance afler Adjustiients in 9@‘}! above Net ProfivLoss Re o
7/
13. CHARGEADLE INCOMI:FROM BUSINESS OR PROFESSION (OTHER THAN SCPCULATION BUSINESS)
(i.e. Result of 4, 8 and 12) ’
14. Speculstion Dusinest
Net ProfiULoss as pe: Profit & Loss Account RS
15. Adjusiments: (Indicate additions and deductions of amounts which have either not been adjusted in the
Profit and Loss Account, of if sdjusted, these ase higher or tower {han the admissible amounis and also '
Y addilions/deductions which the assessee is liable/entilled to in relation to share in profitiloss of RF/
J)RFIAOPIBOI and 1ot alresdy adjusted in the case of such RF/URF/AOP/BOL )
o Add Deduct
Rs. Rs.
Ps Fa
Ps. | X8
Ks fo
i Total of Adjustmeiis Rs. Fs.
- { FUARGREAR]F INCOME FROM SPECULA- )
= £ TION BUSINLSS (h\gic; Net Profivioss | T —
VE. INCOMECllARGFJ\BU’,éNDmTIIEHB\D’PROFﬂSANDGM.-\’SOE"BUSI.\'F.SSORPROFES-
SIONT (13 417 (Indicatc the 1olal income chargeable after adding the income mentioncd at items 13 and 17.

In case the smount at itemn 17 iz 8 loss, then the same being nol

jtem 13 should be mention:d)
| hems S to R and references. to URF and RF in ftems 9.
1992-93 only]

{ adjustable againsi item

10 and 15 uc applicable vpto sssessment

13, the amount at
Re oo

year




D. CAPITAL GAINS

“ Short-term Assets

Long-term Asscts

1. Pagpticulats of asset
: ‘llclud

2. Date of scquishtion s
3 Date of transfer

4. No. of monthe asset
beld before transfer

s, Mode of Transfer
{Ste 5 2(47)}

6. Full value of

copsideration Rs--- Rs Rs Rs
1 &W(sée . 42) W !

() Cost of scqui- Reeee Rs Rs Rs

sition
RN ) Cosi?of impro- Rs Rs Rs Rs ceceee
=T ~viment

(lll) Cost of una- Rs Rs Rs Rs

sles

llnd!cue indexed cost of acquisition
and lncéxrf‘conl of improvement lo

csse of long -term coplial gafos  (other than such gslns uhln; to Boo-sesidents from shares lo, or dedestures ofsn lodian campeny)for

assessment year 1993.94)

§8.  Totsl of deductions Ra Rs Rs Rs
of ?
9.  Balence (6-8) Rs Rs Rs Rs seoe
10.  Lets: Other Rs Rs Rs Re
deduction(s)
. {See a2 4%(2), 53, S4. S4B, _
S4D, S4E. S4F and S4G: atiach
ool of deposit referred to in
8 54(2), 34B(2), S4D(2), 54F(4)
and 34G(2).)
Dafsnce (9-10) Rse-- Rs Rs Rs .
A {da/Deduer:
| ount deemed to be Caplial
e Gsing.(other than v/s. 50)  [See 28.452) to
= 45(8), 54(2), $4D(2), 54D(2). S4E(2) S4F(4)and 34G(2))
(») . Rs Rs- Rs Rs .
(d) Rs Rs Rs Rs seee
13 *uu-)m(m Ri. Rs Rs Rs
u ndlcate seporately the deemed capita] gains (otber than woder section SO) i respect ’
of ahoti-term and loag-tenmn nul-l]
14. Toisl (114,13) Re-cooonvrncnces Rs Rccoces consccccacccnnosee Rg-conecccccsccnsessccncas
15,  Short-tenn Caplts!l Calns v/s 50 ! R§icccacenancnsssacasancee
16. INOOMTI: CHARGEABLE UNDER THHE
HEAD "CAFTT AL GAINS™: Upio 1579 1659 to 15/12 lﬁlll to 3113
SHORT-TERM CAPITAL GALNS U1/ S0 Rt e R$  —ccmmeme RE  cmmmcemme
OT1IER SHORT-TERM CAFITAL GAINS R$ —meemeenee R e R o
LONG-TERM CAPTTAL GAINS R$  ceemerers R$  cemmeeeee RS  cermcemmeee
TOTAL [Whese these {5 8 Joxs under R e Rs - Rs Grand Total Rs.

the head "Coaplital gains®, such foss shall
not be Indicated agsinst itecz 3.D. of
Sub-Pert GJ

jrefwgence (0 o5 48(2) and S3 I jtem 10 applicable

ey ¢+ Dividencs
113 Interest
(s} Winninre from fotteries, cross-
v o purtier, secee, eic
(v KRentel frcome {rom machinery, pilants
huitdings. etc.
{e) wuthert

. Towl ;yl 3a) to He)

> /“
2 lexn: Deductions: (see 8. 87)
Deptecistion
I3 Totsl of dedoctiont of 3

s INCOME CHARGFARLE UUNDER THE HEAD “INCOME FROM OTHER SOURCES™ (2-4)

oo assessment yexr 1992-93  culy)

E. INCOME FROM OTHER SOURCES

Rs.

Rs.-ov

® indicele the gross amount agsinst sub-items (s) 10 (e).

v em———



"F. lvl’NABSORBEDV LOSSES OR ALLOWANCES BROUGHT FORWARD FROM

: PRECEDING ASSESSMENT YEARS .
R . JH b 61a $1b 40 J s nosal(s) Indicate Tndicste
o be set whether whelhet
- (f eagsl determined (11,1}

8, Asstssment year wrrent or s pet businees
-m: the c;u on -;hlc esr's tsst continved
seturn uynder section Rs.

139 (3) (Hed. jocome (Rs.) reters {Yeu/No)
~ (lesse specily) ]

b. Dusiness loas

1. Speculstion
IL Other than
Specvlaiion
¢ Deprc‘d?.. N -
d. Investment )
s, Alloumuﬂ
o
¢. Any olher loss/
sllowance g
(Plesse specify)
2 Deiwém;n ewlier 1o 8th precediog AY. .
assessment year
Acount {16

| 1 A. SALARIES
B. INCOME FROM HOUSE FROITRTY

G. STATEMENT OF TOTAL INCOME

(ltem AS)
(ltem B.9)
(ltem C.18)

C.FROITTS AND GAINS OF BUSDNESS OR PROFESSION

D.CAITTAL GAINS
EINCOME FROM OTHER SOURCES

2. Tolad (A to E)

1. ». ).

Less Brought forward unabsorbed losces or allowances

(). c.
¢. e 2.
. VGROSS TOTAL INCOME 2-3)

(ltes D.16)
(lem E.S)

from preceding asseasmest years
(liem F)

s, 1ess: Deductions under Chapier VI-A (whesever sdmissible)
[Atsch sudit repont under ss SOIIH, SOMHA, $011HB, 80-1 and BO-1A, report under
wherever applicable.)
(Please specity) Gross Amount Qualifylng Amount Deductidble Amovot
(2) (Rs) () (Rs) () (Rs.)
Total Total of (<)
6. JOTAL INCOME (4-£)
7. TOTAL INCOME (s rossded off (o the mesresl meliiple of tes rapees)
(o words)
L 3 NET AGRICULTURAL INCOME FOR RATE PURPOSES
G. lncome included o ftems A to E being income aslsing to spouse/misor
chilg/ton's wiie/son's minoe child or sny other person o atsocisticn of persons
(Peference 10 tor's minger child spphicable vpio sssessment yeas 1992-9)  waly)
i J{ame and relatioaship ©f such person
o, Income includeé ir liems A to E which is chargeable fo Lax & specisl eates.

{See Chapter XJ1~ and XllA and 8£.164, 164A. 167E)

o

Ree

R

Ree

R

2 -

Re

Rs.

[ X DO,

s5. SOHHC, $0HHD and ISHHE. cestificate referved 1o o s SOMUC,

Re e

R e

Ree e

Lacs Thovsands Hundreds




PART-11 STATEMENT OF TAXES

G . o
1. Tax oo Totsl lacome (s) At special rstes Rs.
: {b) At pormal rsles R Towl R
: 2. 4‘«:: (s) Rebate Under Seciions 88 ané §3B:
(Please specily ltem) Gross Amous! Qualifying Tax Rebale 00
’ (Rs) Amouoal the quslilylog amouot
(Rs.) (Re)
{Hh Uss 88
(1) Toual
~ N T r
- L i
L | s m i
i
S o
St
Total (Rs.) (i) Toud {Le. () * U))
. (b)A_R_ibuu In respect of share income from URF/
" W T AOP/BOI 8! the_sversge rate of tncome-tax Rs. -
(Reference to URF . - spplicable  upto assexsent
year 1992-93 only’ <. .
D N
(c) Relief Under Section 89(1y~ Rs. Total Rs.
A Balance (1 - 2) R
4. Add
(s) Interest on late filing of returo ‘Rs.
(b) Interest for defauht in paymeot of Advance Tax Rs.
(¢) Ioterest for deferment of Advance, tax Ra. Total Rs
L3 TOTALTAX AND INTEREST PAYABLE (3+4) Re
6. Frepeid Tu‘u (A) Advasce tax_lugfsimecnts (Aliach Challans)
1] 206 3ed Totsl
P
Amount (Rs.)
- iDuc
Name of Bank
Branch
~ (B} Tax Dedecied/Coliccled al Sosrce from [Attach certifeate(s)s
i -
- ‘3 {») Sslarles Rs. .
F(b) Interest Re.____ :
(c) Dividende Rs. .
(8) Any other Income Rs.
(Mease specifly)
(¢) Toul {(a) to (4)} Fs.
-
1. Tax oo Sell asseszment (Afiach cballan) Amoudl
Date of Fayment locome-tax . Interest out of 4 above Total
Rs. Rs.

mmrm-

-~

TOTAL (6 10 §)

Uther prepaid e, if any (Please specily 25¢ atuch preef)

JAXANTEREST PAYABLE OR REFUND DUE (i-c. Diflerence of 5 & 12]

[ 2 S,

Ks.

| X R,




1. General Particulars:

. 8. Namc in which business/profession is carried on

-

b. Namc(s) and address(es) of branch(es)

PART Il INFORMATION RELEVANT TO BUSINESS OR PROFESSION

€. Nosture of business or profession

j 6. Method of Accounting: Mercantile/Cash/Mixed .
(Sttike out whichever Is pot applicable) | .
e. Method of Stock Valuation:

Cost/market price/otherwise
4+ (Stixe out whichever {s pot pplicable)

ppeay
1 In the case of 8 Firm/AOP/BOL please furpish followlag sdditionsl informatioan:
S No. Name of the pasiner/ Sbare of Profit Interest paid Sslsty/remunerstion Commisaloa/Bonus
%, o member [ to prwet/ peid to partner/ pald to pertner/
* member membes wember
(») (v) () ) (¢) tn
-
A}
r
PR el

' ~ amourt Ceducted In compuling facome from Proflts and Gajns of Butiness or Profession
" {Ingicate deductlons claimed vnder s 32, 33AB. 35, 3%A, 35A3, I5AC, 35CCA, 35CCB.
#

expenditure, expendilure on advertlsement ead travelling)]

18D, 3SE, 36(A)IL). 601X 1), I6(1Xvil) and 3N eptertalament

{Atisck sudlt report under 3. 33AB, 35D, 3SE. centifcate(s) under section JSAC, and evidence of payment teferred o In 8 43D, wherzver sppticable)

sese



PART-1V INCOME CLAIMED EXEMPT

y ° Nsture of Income ’ ) Amoust (Rs) Reasous for clalm

]
m. o )

(b)
()

{9 .
- PART-V LIST OF DOCUMENTS/STATEMENTS ATTACHED

N
(9
(e)
)
()

()

, VERIFICATION

! {oame 1n (ull and block letters) *san/daughtertwife of

solemnly declare  that to the best of my kpowledge and belie! the informstion giveo In ibls return and ibe angexures and sistements
sccompanying ft is correct and complete and that the amount of total Locame and otber particulars shown therels ase truly stated and celate (o
the previous year selevant (0 the assessment yeas 19

I further solemnly declare that during the sald previous year —

(¢) 0o other Income acerved of asose 10 or was recefved by me from any ssset beld I my pame or in (he same of any oher person;

\(b) there fs no other lacome, Including income of any otber person, in respect of which [ am cbasgesbie to lax woder the Income-taa
Act, 1961, p

* ] funiher solemnly declare that during the sald previous year- -
(8) 80 other income sccrued or msose 1o o was recelved by ®the person for and on wbose behall this retern Is fornished/the person e
| respect of whose total Income } am assessable from any sssct beld fo *tie pame of the persoo for and on whose behall whis reiurn s

/{ funished/tbe pame of the person i respect of whose (otsl Income | am ssseseable, or 1o the pame of any other person;

- .
= (b) thete 13 no other income Including Income of any other persou fo sespect of wdich the sald person is chargeadle o tax woder Lie
locome-tax Act; 1961,

IMI' + )

1 (urther declase tha! ] am making this retwm in my capacity as
-ané that § am compeieol o make Lhis tetwn and verify §i.

Place

- **(Name acd Signsture)

IR e e e s o et e

¢ Strlee out whichever is not applicable.

**  Defore signing the declarstion, the signatory should satisfy bimself that this rerum snd the sccompanying snnexuses snd siatements ere
cotrect and complete in ail respecis.  Any person making 8 false staterment fo the retum or the sccompanying annexures or statements
shall be Hlable 1o proseculion urder section 277 of the Income-ax Act, 1961 a3d on coeviction be pusisbable ander WBat section witd

riroout imprisonment and wid  fige.




N

o
|

M Rl

‘k‘

po

(b)

in Form No. 3, -

(i) after item 12 and before Part I, for the words beginning

with "For indicating the status” and ending with "(I)
Local authority”, the following shall be substituted,
namely :-

'* For indicating the status, please use one of the following codes:-

()

(©

(d)
(e)

Individual 01 (f) Registered Firm/Firm engaged in profession 06
Hindu Undivided Family 02 (g) Association of persons (AOP) 07
(other than mentioned below) (h) Association of persons (Trusts) 08
Hindu Undivided Family which 03 (i) Body of individuals (BOI) 09
has at least one member with (j) Artificial juridical person 10
total income of the previous (k) Co-operative Society 11
year exceeding Rs.22000 (I) Local authority 16%
(Rs.28,000 for assessment year '

1993-94)

Unregistered Firm (URF) 04

Registered Firm/Firm (other 05

than the

one engaged in

profession)

(i1)

in Part I,-

(I) in sub-part B, for item 9 and the entries relating thereto,
the following item and entries shall be substituted,
namely:-

‘9. INCOME CHARGEABLE UNDER THE HEAD "INCOME Rs. ____
FROM HOUSE PROPERTY" (6-8) [ Where there is a loss

from house property (other than property specified ‘in
5.23(2)(a)(i)), such loss shall not be indicated against item
1.B. of sub-part F in relation to the assessment year

1993-94]";
(II) in sub-part C,-

(A) for item 7 and the entries relating thereto, the following
item and entries shall be substituted, namely:-

"1. Deductions (See s. 48)

(i) Cost of acquisition Rs. Rs Rs. Rs.

(i1) Cost of improve- Rs. Rs. Rs. Rs.
ment

(ii1)Cost of transfer Rs. Rs. Rs. Rs.

[Indicate indexed cost of acquisition
and indexed cost of improvement in
case of long-term capital gains (other than such gains arising to non-
residents from shares in, or debentures of, an Indian company) for




é‘;

assessment year 1993-94}];

® (B) for item 10 and the entries relating thereto, the following
item and entries relating thereto shall be
substituted, namely:-

'10. Less: Other Rs. Rs.__ Rs.
deduction(s)

[See ss.48(2), 53, 54, 54B,

54D, 54E, 54F and 54G; attach

proof of deposit referred to in

ss 54(2), 54B(2), 54D(2), 54F@4)

and 54G(2).];

(C) in item 16, after the word 'TOTAL', the following shall
- be inserted, namely:-

'[Where there is a loss under the head "Capital gains”,
such loss shall not be indicated against item 1.C of
sub-part F]';

(D) after item 16 and before Part D,the following shall be
inserted, namely:-

| )’ '[Reference to ss. 48(2) and 53 in item 10 applicable
PNy upto assessment year 1992-93 only.]’;

(IIT) in sub-part E, in item 1.a.,for the words 'Assessment
year', the following shall be substituted, namely:-

< " Assessment year and the date on which return under
section139(3) filed’;
(IV) in sub-part F,-
(A) in item 5, after the words, Afigure and letter 'Less:
Deductions under Chapter VI-A', the bracket and words
'(wherever admissible)' shall be inserted;
N - (B) in item 9, the following shall be inserted at the -end,

/(/ namely:-

'(Reference to son's minor child applicable upto
assessment year 1992-93 only)';

, (ili) in Part II, in item 2,-

(a) for the figures and letter '88A’, wherever occuring, the




w

figures and letter '88B' shall be substituted;

. .. (b) for the letters, figurecsand ‘word 'i.e. 20% of, the
word ‘on' shall be substituted.

o

UNDER SECRETARY (TPL)

\,hl, No. 128

'F.No. 149/20/93-TPL.
\‘_'\ —
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